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'  Neu Delhi: this the 1998,

■ HQN • BL E n R. S, R. A DIG E, VI CE CM aI FTI aN ( a)

HON'BLE DR,A. VEDaVaLLI, MEI1BER(3)

C. V, Range Venkatesh,
S/o Shri C.N.V.Rao,

9188/4, Multani Oiandha,
Paharganj,
New Delhi «. .., i^pli cant.'

(By Ad\JOcatei Shri N . 5» 'Veitna)

Ua rs us

Union of In diai through

1«' The Secretary,
QDvt, of India,
ninistry of Cbmmunication.
Department of Posts,
Oak Bhauan,
Sans ad Mar§,
Neu Delhi,

2. The Director General of Health Services,

( Can t ral Go vrt: H eal th Schem e)»
Go vt» o f In dia,

Ministry of Health and Fan ily 'oelfare,
Nirmah Bhauan,

Neu Delhi ....Respondents,

\  (By Advocate: Shri Fladhav Panikar uith 5h. s.M.Arif)

HON 'BLE MR. 5. R. QDIGF VI nF. CHoJ Ffl aN (

Applicant impugns respondents' order

dated 4,6,97 .(Ann exure-a5) and seeks grant of

CGHS facilities at Calcutta to his father,

mother and unmarried sister,

2* Lte 'have heard applicant's counsel

Shri N.S.Verma and respondents' counsel S^shri

Arif an d P ?nikar,
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•? as oer Hsp.lth f-linistry^s 0.[«.. dated
•wiS • j

4,2.87 (ann. ft) ^ p arants - d unm ar ried

sistsrs are deemad to be dependent on the Go'-J^,

gnployee for the purpose of CGHS facilities

provided they are residing uit'n the Gout,

employee and their income f lom all sour ess

including pension/pension equivalent of DCRG

bensfit is less than Rs.50Q/~ p.m.

4, In ':ha present case uhil o applicant

is posted in [telhi he seeks benefit of CGHS

facilities for his parents and unmarried sister-

residing at Calcutta. No materigls havo been

shoijn by applicant to estahlisn that his parents

pn d unmarried sister are residing with him

in Delhi. Applicant's counsel seeks support from

some circular issued by Health dinistry and

rep ro du ce d in Sum ay 's Medi cal tten dan cs Rul es

to argue that appli cant's p^arents should be

continued to reside, uith him if they n o im al 1 y

reside ui':h him and parents may reside either

with gpplicant or ijith his family members in

some other station. There is no averment by

applicant in. the 0..ft, that applicant's parents

and unmarried sister have resided uith him even

for a single day ^nce he use tran.5ferred to

Delhi, Furthermore, the impugned order dated

4,6,57 makes it clear that applicant's father

uho is a. railway pensioner is drawing pension

of R5.I500/- p.m. This presumably is inclusive

.of allowd^ces, because as per leopy of PRO

dated 7.12.95 produced by applicant ijhi ch

is taken on record, applicant's father's pension
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is F^.97 2/- p .m. The pension draun by cpp^icsT't*;

father is therefore clearly more than Rs,5Q0/-

p .m e which exceeds the limit prescribed in O.i'l*

dated 4.2*87,

5, This O.fu' is therefore totally deuoid

of merit to the point of being frivolous and

wo are seriously inclined so impose heavy co^^i-s

over the applicant for wasting valuable jurfioial

time, but having -regard to the fact tha6 applican

is not well psidj us do not do so. The 0,A, is

dismissed. No coster

Dr. A® Wedavalli) (S.R, Adigs)
Hembar (3) Mice Oiairman (a)
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